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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
QUTTACK BENCH: QUTTAK.

ORIGINAL APPLICATION NO, 80 OF 2002
OattacCk,this the 2jsp day ef ﬂewck/03

Sukha Mahinta. .\ooo ev e Applicmt.

vVelsus

UOI and Others, P “ees Respondents,

1.
2.

FOR INSTRUCTIONS

whether it be referred te the reporters er notz\bo

whether it bDe circuldted te all the Benches of the
Central Administrative Triounal er net? O

(Bﬁg’y

CE=- CHAIRMAN
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CENTRAL ADMINISIRATIVE TRIBUNAL
QJTTACK BENCHsQU TTACK,

ORIGIKAL APPLICATION NO, 80 OF 200 2.
Quttack, this the ajaf day OF larci/05

CCRAM:;

THE HONOURABLE MR, 3, N, SOM, VICE-CHAIRMAN
AND

THE HONOURABLE MR, MANORANJAN MOHANTY, MEM3ER(JUDL, ),

Sukha Mahanta,Aged abeut 71 years,

W/e.Late Gingadhar Mahanta,

resident of villagesphanpur,

PSs3etnoti,pist.Mayurbhanj. o Applicant,

By legal practitieners Mr.K.B3,Panda,
Advecate,

sVersusg

l. Union eof India represented oy its General Manager,
Seuth Eastetn Railway,Garden Reach,Kokheta-43,

2. Financial Adviser-Cum-Chief Accounts Officer,
Seuth mastern Railway,Garden Reach,Kokketa-43,

3. pivisional Railway Manager,Seuth Eastern Ral lways,
At/pesKharagpur, west 3engal,

4. Senier pivisional persennel Officer,
South Eastern Railways,
At/Pe sKharagpur, west Bengal,

5. Permanent way Inspectar(Rupsa),
Seuth pastern Railways,
At/pPo;:Rupsa,pist.Balasore. Respendents,

BY legal practitioner; Mr,pD.N.Mishra,

Standing ceunsel,
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MR, MANORANJAN MOHANTY, MEMB ER (JUDICIAL) 3

Non.payment of the ex-gratia pension te the widew
(Applicant) of an ex-railway empleyee is the subject matter
of grievance in this Original Applicatien under Sectiocn 19
of the Administrative Tribunals Act,1985.8ince the Respondents,
by filing & reply, have disclesed that the Applicant, theugh
is entitled te get the ex-gratia pension w.e, f. 1,1.1986 the
same had not been released te her; as she did not comply the

procedure required for getting the same,

2¢ It is not required te deal with the merit of the
case; bDecaus® on the strength ef the interim erders dated
25~02-2002 ef this Tribunal, the payments have already been

made to the Applicant by the end of April, 2002,

3. However,as rcgards the prayer fer payment of interest

the Respondents have thrown the blame en the Applicant, The
Respondents have not given any explanatien as to why they

did not utilise the services of their wel fare Inspector for ‘
redressal of the grievances ef the Applicant.In this View of

the matter,having heard learned counsel fer both sides,we find ‘
considerable force in the contention ef the @pplicant feor
payment of interest on the delayed payment of ex~gratia

pension and, in the said premises (by applying the decision
rendered in O, A.Ne, 79/2002 dispesed of today) the Respondents

are hereby directed te pay interest (at the rate of 6% per

annum w, e, fo 1.1,1986 till actual payment is made) to the
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Applicant on the amount ef eX-gratia paid te her, The

Respondents are further directed that all the benefits
‘ as due to the Appli cant(including interest) should be
‘ feleased in her faveour within a perioed of 90 (ninety) days
from the date of receipt of @ copy of this order,In the

result, this original Application is disposed of in terms

¢f the observatiens and directions made above.No costs,

%N
B.N.E@M

CE-CHAIRMAN




